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Order with Snature 

On the ounstion of d1fljSSiOfl 

and interim, stay, as prayed for, the case - 
'V4 

is fixed on 4.3.1996. 

olr~ ~_ Y of the order ma h handed 	
~4,1_1 

over to 19r.M.R.Panda,learned counsel for 

the applicant. 	L.ri U.3 .Mohapatra, ii: arned 	 / 

 

iitiona1 standing Counsel for the Uni:n 

of India is present, and. a Co:y ii the 

order may be handed over to him als . 

j43 

Learned Counsel for the 

apolicant oir.' M.R.panda ;rentions Lhat tt 

applicant has oeen suspended oy the order 

of the overnrLent'of Qrjssa dated 1.3.96 

nd served on the ap:1icant on 2nd 1arch, 

1996. In View of this, the Original 

I AppliCation has oeco.me in fructuous and is 

ccordingly dismissed. 

NO . D *__ 3 -C~ 

2.4. 3.96 

 

Crp L- 
o 

LL 	CIL 
Learned counsel for the appli-ant 

seeks leave of the court to coIe to this 

rihuna1 Taith a fresh petition on the order 

)f susoensjon. This is a separate Cause 

f action. If so advised, he may do so. 

here is no need fox: the ourt to advise 

Le applic ant aoout It. As and when the 

plicant cones to the cairt, it vjollld Oe 

is. osed of on xrerits.i4r. ..C.Md-ianty is oresent. 

Me m oe r .. 	 •..- - 

So H 


